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Suspension of Rule

tShri Datar]
Conduct of Business in Lok Sabha
in its application to the motion.
for reference of the Manipur T-and
Revenue and Land Reforms Bill,
1959, to a Joint Committee of the
Houses be suspended.”

Sir, I have pointed out, when I 
moved a similar motion in connection 
with the Tripura Land Revenue and 
Land Reforms Bill, that it would be 
in the interests of the people at large 
and it would be better, for the pur
pose ot meeting the provisions of this 
Bill, that the matter be referred to a 
Joint Committee. According to the 
rules such a matter has to be taken 
up here, but it is open to the House 
to suspend the provisions of Rule 74. 
That is the reason why the House 
accepted a similar motion regarding 
the Tripura Land Revenue and Land 
Reforms Bill. I am making the same 
motion regarding the Manipur Bill.

Mr. Speaker; What is it that he 
wants, I have not been able to follow?

Shri D. C. Sharma (Gurdaspur): 
Sir, the Rules of the House are sacro
sanct. Why should the hon. Home 
Minister come up every time for sus
pension of a Rule?

Shri Datar: It is in the interest of 
the hon. Members, because the Joint 
Committee will be considering all the 
points contained in the Bill.

Dr. M. S. Aney (Nagpur): Are you 
referring it to the same Joint Com
mittee?

Shri Datar: 1 shall explain that 
The provisions are more or less the 
same.

Mr. Speaker: Order, order. I have 
understood the position. Under the 
Rules, no financial Bill can be referred 
to a Joint Committee of both the 
Houses. The hon. Minister wants 
suspension of this Rule. It is not the 
money question that is so much im
portant here as the various other pro
visions relating to land reforms, sur
vey, land revenue, divisions, ceilings 
etc. Therefore, this question of finance
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is only incidental. We have been sus
pending this Rule so as to enable ft 
Joint Committee ot both the Houses 
to consider similar matters on pre
vious occasions. I shall now put the 
motion to the vote of the House. Ifce 
question is:

“That the first proviso to Rule 
74 of the Rules of procedure and 
Conduct of Business in Lok Sabha 
in its application to the motion 
for reference of the Manipur Land 
Revenue and Land Reforms Bill, 
1959, to a Joint Committee of the . 
Houses be suspended."

The motion was adopted.

13.07 hrs.
MANIPUR LAND REVENUE AND 

LAND REFORMS BILL

The Minister of State in the Minis
try of Home Affairs (Shri Datar):
Sir, 1 beg to move:

"That the Bill to consolidate and 
amend the law relating to land 
revenue in the Union territory of 
Manipur and to provide for cer
tain measures of land reform be 
referred to a Joint Committee of 
the Houses consisting of 30 mem
bers: 20 from this House. .
namely: —

Shri Bangshi Thakur, Shri’ 
Rungsung Suisa, Shri Dharanidhar 
Basumatari, Shri Etikala Madhu- 
sudan Rao, Shri Ghanshyamlal; 
Oza, Shri Bibhuti Mishra, Major ' 
Raja Bahadur Bimdra Bahadur ’ 
Singh, Shri M. Gulam Mohideen, 
Shri Shobha Ram, Shri Raja Ram 
Misra, Shri J. B. S. Bist, Shri N. 
B. Maiti, Shri H. Siddananjappa, 
Shri Dasaratha Deb, Shri Laisram 
Achaw Singh, Shri Pramathanath 
Banerjee, Shri Tridib Kumar 
Chaudhuri, Shri Ham Chandra 
Majhi, Shri Bijaya Chandrasingh 
Prodhan, and the mover
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and 10 members from Rajya 
,'Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 

.total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects of the 
Rules of Procedure of this 
House relating to Parliamentary 
Committees will apply with such 
variations and modifications as 
the Speaker may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 

. communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

. Sir, so far as the provisions of this 
Bill are concerned my task is consi
derably lightened because a number 
of provisions are almost of the same 
nature. In the first place, as in the 
Tripura Land Revenue and Land Re
forms Bill, we have the provisions for 
a perfect and modern land revenue 
administration. There are two parts. 
In Part II, we have dealt with the 
same provisions that have been includ
ed in the Tripura Land Revenue and 
Land Reforms Bill. There were dif
ferent measures and they were not of 
a uniform nature, and so provisions 
have been made to have uniform 
legislation. The House is aware that 
Manipur, like Tripura, was one of the 
several princely States, and they had 
certain rules which required to be 
brought up-to-date. The whole ques
tion had to be considered because we 
were anxious to introduce land re
forms of a substantial nature and in 
both these territories. Therefore, It 
was considered advisable that both in 
Tripura and Manipur there ought to 
be a complete and efficient land re
venue administration system. That is 
the reason why similar provisions have 
been made in this Bill also. I am 
confident that the House will agree 
that the points that have been made

and the provision that have been 
incorporated in this Part of the Bill 
are of the same nature, with some 
modifications required by local condi
tions, as those in the Tripura Bill and 
are also similar to those in the Bombay 
and Madhya Pradesh land revenue 
codes. As I pointed out just now, the 
land revenue system has to be quite 
up-to-date, and the land revenue 
jurisdiction, and the number of ques
tions relating to the rights between 
the parties inter se and the parties and 
the Government have to be decided. 
Land has to be properly measured; a 
survey has to be carried out and the 
land has to be settled with respect to 
the proper holders. Questions such as 
the proper persons who are entitled 
to own the land and those who are 
to exercise certain rights like mort
gage, etc., have to be decided.

May I point out that according to 
the modern system, if the land reve
nue administration and settlement is 
quite competent, it would be easy for 
Government to carry on the work so 
far as land is concerned. It would 
also be open to the people to under
stand who is the owner of the land, 
and if it is a private land, what are 
the rights vested in the owner and 
what are the rights vesting in others, 
etc. Again, proper maps will have to 
be drawn as regards the lands and 
boundaries will have to be fixed. As 
I have stated oftentimes, it is necessary 
to take further steps for the purpose 
of finding out the land revenue to be 
paid to Government by the person in 
possession of the land, and proper as
sessment has to be made in this regard. 
Then, certain matters like the recovery 
of land revenue have also to be decid
ed. Whenever land revenue is not 
recovered, or when there are similar 
circumstances when land revenue is 
not paid, the property will have to be 
brought to sale or auctioned. Such 
sales will have to be provided for. 
That is the reason why in this Bill 
also similar provisions have been laid 
down.

Now, the task of providing for land 
revenue, etc., is to a certain extent 
lighter in the case of this Bill than 
in the case of Tripura. In the case
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of Tripura, as I had pointed out, there
was a large class of intermediaries
who had to be abolished. Fortunately,
in this case, we have no intermediaries
as such, We have a common system
known as ryotwari system in the
whole of India and certain rights have
been fixed. Though the area, in this
case, under cultivation is not so large,
a proper provision has to be made.
The area under cultivation is not very
large in Manipur. Paddy is the prin-
cipal crop, but to the extent that there
is such a land, it has to be very pro-
perly provided for. That is the rea-
son why land revenue administration
has to be introduced in these areas,
especially when there are hilly areas
as well 'as valley areas. Proper pro-
vision has to be made in respect of
both these areas. That has also been
provided for in the earlier part of the
Bill.

So far as the question of survey and
settlement is concerned, as in the case
of Tripura it has to be dealt with "and
survey and settlement has to be carried
out as early as possible and in an effi-
cient mariner. As I have already
pointed out in the case of Tripura, the
work has already been undertaken
there. Similarly, in the case of Mani-
pur, 'Government have undertaken a
seven-year programme at a cost or
Rs. 27 lakhs. The period is from 1958
to the end of 1966. This work is pro-
ceeding fast and it is necessary that
it ought to be finished soon so that the
other reforms also can be simultane-
ously, and on as wide a scale as possi-
ble, introduced in the territory or
Manipur.

Then we have got the ordinary class
of landowners known as pattadars and
they Tent the land "to tenants-at-will.
It is necessary to make proper arrange-
ments so far as the rights of these
persons are concerned. That is the
reason why in this particular case the
Government thought it necessary to
undertake a long-term measure of
land reforms, and in undertaking it,
what they did was· the stay of eject-

merits as on 6th March, 1956. Before
the present Bill was introduced, they
had introduced certain other pieces of
legislation, one from Madras and the
other from Bombay. When the Soutn
Kanara Act from Madras was applied
to this State, and when it was later
found that the Vidarbha Act from
Bombay would be of a more beneficial
nature, the latter measure was adopted
here. The date of stay of ejectment is
an important date that has to be taken
into account.

So far as the rights of owners are
concerned, naturally the owners will
be given full rights of ownership; their
rights would be permanent and hert-
table and the lands can also be trans-
ferred, In this measure also, the
principles to which I made a reference
when dealing with Tripura have been
introduced. The question of personal
cultivation has also been taken into
consideration, because, unless the land
is confined to those who carryon
personal cultivation, excess land will
not be available at all. A limit has
been placed so far as personal cultiva-
tion is concerned in respect of all
persons except in the case of those
who are known as disabled persons.
I have made a reference to the defini-
tion of this class of persons while
dealing with the Tripura Bill, and we
are having the same definition in this
Bill also.

As regards basic holding, it was not
necessary in this Bill to lay down what
is known as a standard acre. Here,
we have stated that the basic holding
should be 2,5 acres. This is more or
less common in Manipur. It is not
necessary to have any variants in
order to 'fix a standard acre as such.
The family holding has been fixed at
7.5 acres. So far as transfers of land
after 6-3-1956 are concerned, they will
not be valid, because the people had
been informed that the Government
wanted to carry out land reforms; and
therefore, if any section of the peo-
ple wanted to take advantage and
wanted to by-pass this, then naturally
a check ought to be placed. That is
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the *hy ty hqt IHtty st&t*S that Shri r: There w«p some diff«r-
*ny tqv?jd$vt thi* «^e (P be ence in Tripura land, but here it * w
4iszQCftc4eA ^  <Ui pi*TP0*«8 Of found that it would be better to treat
the prevent BUI are concerned all the lands alike.

Then I may also point out that It 
will be open to a landlord to let his 
land provided he gives certain subs
tantial rights under the law to his 
tenants. That is also made clear in 
the Bill. He can resume only what is 
essential for personal cultivation and 
the limits on Such personal cultivation 
have also been laid down.

Nr. Speaker: We have had an ela
borate discussion on these matters re- 
gampng the other Bill. This Bill 
seems to follow the other Bill. There
fore, instead of referring once again 
to those provisions which have already 
been made on a par with the other 
Bill, I may suggest to the hon. Minis
ter that he need only refer to those 
points where this Bill differs from the 
other Bill.

Shri Datar: Yes; I am merely point
ing out the principles of rent,—

Mr. Speaker: What is the holding 
here?

Shri Datar: A_s I said just now, the 
basic holding is 2.5 acres. In the other 
Bill it was different; it was two 
standard acres, because the holding 
had to be considered according to the 
nature of the land, hill or slope, etc. 
Here, the actual acres are to be taken 
into account because that is foun8  to 
be more suitable.

Mr. Speaker: What is the ceiling
here?

Shri Datar: 25 acres. That is the
same. So far as the rents are con
cerned, the principles are the same.

Shri Panigrahi: 25 acres for a family 
pf five.

Mr. Speaker: Is there no difference 
between w,et lands and dry lands?

&Md»r Hukam SiAfh (Bhatioda): 
A standard acre takes into account the 
income from the land. A unit of Uuu) 
that gives a certain amount of income 
is considered to be a standard acre. 
So, whether the land is wet or dry. 
all these things are considered, whan 
the area is put down as a standard 
acre.

Shri Datar: As the Deputy-Speaker 
has rightly pointed out, the different 
lands in different areas were to be 
taken into account in Tripura and so 
it was necessary to lay down a stan
dard acre, as in the case o f Delhi. But 
in regard to Manipur, it was found 
that it was not necessary at all.

Mr. Speaker: This seems to be
somewhat different. In Tripura, the 
definition of standard acre is, one acre 
of ‘lunga’ or ‘nal’ or two acres of 
‘tilla’ land.

Shri Dalar: That is what I explain
ed yesterday.

Sardar Hukam Singh: Two acres of 
dry land are equal to one acre of wet
land.

Shri Kanga (Tenali): So far as
Manipur is concerned, there is no 
distinction.

Shri Datar: There some distinction 
had to be made between ‘lunga’ or 
‘nal’ on the one hand and ‘tilla’ on the 
other. 'Tilla' lands are highlands and 
so, 2 acres are considered as a standard 
acre. In respect of others, it was 
considered that one acre would be 
sufficient.

Mr. Speaker: So, the maximum is
50 acres of dry land or 25 acres of 
wet land.

Shri Kanga: That is in regard to
Tripura; in regard to Manipur, there 
is no difference. It i? an ordinary 
acre of land.
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Sbri JHtmx: In this case no distinc
tion is necessary.

Aa you have rightly pointed out, I 
need not go over all the points again. 
For the purpose of economy of effort, 
because the same ground has to be 
gone over to a large extent, I have 
proposed for the Joint Committee for 
the Manipur Bill the same personnel 
as in the Joint Committee for the 
Tripura Bill. So, though technically 
there are two committees, they are 
really one and they will cover the 
whole ground.

Sir, I move that the Bill be refer
red to the Joint Committee.

Mr. Speaker: Motion moved:

“That the Bill to consolidate and 
amend the law relating to land 
revenue in the Union territory of 
Manipur and to provide for 
certain measures of land reform 
be referred to a Joint Committee 
of the Houses consisting of 30 
members; 20 from this House, 
namely,—Shri Bangshi Thakur, 
Shri Rungsung Suisa, Shri Dhara- 
nidhar Basumatari, Shri Etikala 
Madhusudan Rao, Shri Ghan- 
shyamlal Oza, Shri Bibhuti Mishra, 
Major Raja Bahadur Birendra 
Bahadur Singh, Shri M. Gulam 
Mohideen, Shri Shobha Ram, Shri 
Raja Ram Misra, Shri J, B. S. Bist, 
Shri N. B. Maiti, Shri H. Sidda- 
nanjappa, Shri Dasaratha Deb, 
Shri Laisram Achaw Singh, Shri 
Pramathanath Banerjee, Shri 
Tridib Kumar Chaudhuri, Shri 
Ram Chandra Majhi, Shri Bijaya 
Chandrasingh Prodhan; and Shri 
B. N. Da tar and 10 members from 
Rajya Sabha;

that in order to constitute a sit
ing of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects the Rules 
of Procedure of this Mouse relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.''

There is a motion for circulation, but 
Shri Naldurgker is not here. Hon. 
Members who have spoken on the 
other Bill will wait; I will first give 
opportunities to those who have not 
spoken on the other Bill and who 
want to speak on this Bill. Let them 
stand up n thoir seats. I find five 
hon. Members rising. Shri Ranga is 
the only person who has spoken on 
that Bill and who wants to speak on 
this Bill also. So, in all there are 
six hon. Members.

Shri Radha Raman (Chandm 
Chowk): What is the limp allotted
for this?

Mr. Speaker: No time has beef,
allotted. Let us have two hours. Let 
hon. Members refer only to those 
points of difference between this Bill 
and the other Bill, unless they think 
that there is any special point which 
has to be emphasised. Shri Achaw 
Singh.

Shri L. Achaw Singh (Inner Mani
pur): Sir, this legislation is a very 
important one concerning the agricul
turists and the peasantry in Manipur. 
This is the first time such a legisla
tion has been brought before this 
House. The passing of this Bill, I am 
sure, will be a landmark in the history 
of Manipur. We of the Socialist Party 
of Manipur have long felt that such 
a legislation was long overdue. We 
had no legislature in Manipur, but in 
every State in India, legislations have 
been passed regarding land reforms. 
In the Union Territory of Manipur*



several Acts from Assam, Madras and 
Bombay have been extended from time 
to time, but most of these Acts have 
been found unsuited to the local con
ditions here. So, we welcome this 
Bill and we congratulate the hon. 
Minister on introducing this Bill. It 
should be appreciated that the insecu
rity as a result of delay in the intro
duction of such measures has created 
some instability in the rural economy 
and it has also adversely affected the 
agricultural production in that part 
of the country.

13.27 hrs.

[Mr. DepuTY-SpEAKJER in the Chair. I

1 would like to make a few obser
vations regarding the tenancy system 
and the state of agriculture. Out of 
8,638 square miles—the total area of 
the Union Territory—7,950 square 
miles are hills inhabited by the tribal 
people. They practise shifting culti
vation or jbooming cultivation. This 
area has never been surveyed and it 
will not be surveyed in future also 
because it is a very difficult terrain 
and the legislation is not also going 
to be introduced so soon in these parts. 
The valley portion comprises 688 
square miles or 4,40,320 acres. Out 
of this, 2,75,000 acres art- under culti
vation. Now 75,000 acres are avail
able for cultivation, which are waste
lands. The valley portion is situated 
in the centre surrounded by hills on 
all sides and the silt deposits brought 
down by the streams from the hills 
create a very favourable soil for culti
vation. So, they have bumpier crops 
in the valley.

The average yield of rice is 2,500 
lbs. per acre. According to the 1951 
census, the population of Manipur is 
5,77,635 and 90 per cent of the people 
depend on agriculture. There is no 
industry there and most of them have 
to depend on agriculture for their 
livelihood. They live on rice, which 
is the main produce. So, the pressure 
on land is very heavy there and only 
a little land is available for cultivation 
and for distribution to the landless 
agriculturists here.
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A number of proposals have been 
incorporated in this Bill, but I find 
many of them do not suit the local 
conditions here. They might be good 
for all-India purposes. They have, of 
course, been recommended by the 
Planning Commission, but some of 
them—I do not say all—are very 
much unsuited to the local conditions 
there.

It was suggested by some hon. 
Members here during the discussion 
on the Tripura Bill that a compre
hensive legislation for all the Union 
territories would serve the purpose. 1 
disagree from that view, because con
ditions differ from Union territory to 
Union territory as conditions differ 
from State to State. So, I welcome 
the introduction of a separate Bill.

The tenancy right in Manipur was 
governed by customs and usages which 
were prevailing there during the 
Maharajah’s regime, and he used to 
frame rules regarding revenue 
administration, regulation of rent and 
other matters relating to land. In 1950 
the Assam Land Revenue Regulation 
was extended to the Union territory 
of Manipur just after its integration. 
We have found from our experience 
that is not suitable for Manipur, 
though we find that many of the pro
visions of that Act are incorporated 
in this Bill.

Many of the provisions in this Bill 
are ba'ed on presumptions and inade
quate data. The valley area has not 
been cadastrally surveyed, the revenue 
records do not show the names of the 
tenants' or persons tn possession of 
those lands, and the rent payable by 
those tenants. According to one esti
mate the tenants cultivate about 60 
per cent of the cultivable area. There 
are no accurate statistics regarding the 
holdings. The census figures are also 
very much misleading. I wonder how 
the figures for payment of compensa
tion have been arrived at. A sum ot 
Rs. 5,40,000 is to be paid as compen
sation for lands to be taken over by 
Government Even on this basis, the 
land to be distributed is only 30,000
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* o w  So, the reform measure or 
fllannin^ in the matter of lands, as in 
•other fields, is very much unrelated 
to the facts and we have to grope in 
the dark regarding tacts, figures and 
'data. 9he number of landless agrl- 
■culturists, owner-cultivators, landlords 
■owning lands above the ceiling limit, 
■cultivable waste land, forests and 
fisheries, they are not accurately 
Isnown to any one.

Due to the pressure of population, 
land hunger is very strong and there 
is no land fit for cultivation. It is a 
very difficult task to satisfy the land 
hunger. I am sure the basic princi
ples of land reforms in India arc 
social justice and efficiency in agricul
tural production. As a princely State, 
the feudal system prevails in Manipur 
and though a ceiling limit of 25 acres 
has been fixed by the Maharajah, the 
Tule has not been observed properly.
It was rather observed in its breach, 
and concentration of holdings in a 
tew hands still prevails. The money
lenders and land owners have been 
purchasing lands from poor peasants 
and distress sales have been going on. 
So, the number of landless agricul
turists has increased. Then again, the 
depression in agricultural prices 
during the last few years in the Union 
territory of Manipur has impoverish
ed them.

I do not know how this Bill will 
render them effective relief. But I 
feel that it will go a long way towards 
the achievement of the above objec
tives. I am, however, afraid that some 
of the provisions of the Bill, including 
the one relating to the resumption 
rights by the owners, will work 
against the real peasants, who are 
landless tenants. They may be prac
tically robbed of their cultivated area.

Chapter XI deals with ceilings on 
land holdings. This is a very con
troversial section. Here the land ceil
ing is fixed at 25 acres for a family 
« t  five members or less. The maxi
mum family holding has b«en fixed 
Ml 10 * p n » .  T h e s e  figu re s m a y  s #

5*5 S Manipur

other State* in India but I do not 
think this is proper pr reasonable £br 
Manipur. As I have stated on severfi 
occasions, the net return per aep* 
there is as hi^h as 2,024 lbs. cm thq 
average, wherMe it is very low id 
other parts of India. We are now 
practising extensive methods, whare 
there is scope for further production- 
If we practise intensive cultivation, 
the production will increase still 
further. So, the economic holding for 
such a family must be fixed at a lower 
limit for Manipur. It may be poŝ iĵ le 
to Ax it at about 124 acres, and that 
will enable the owner to maintain fy 
reasonable standard of living. From 
the point of view of promoting social 
justice also, I feel that the ceiling 
should be lowered down, In that ca$e, 
some excess land would be available 
for distribution among the landless, 
agriculturists.

As I have stated, only 30,000 acres 
are available and that can benefit only 
14,000 families, because the permis
sible limit of family holding has been 
fixed at 7.5 acres. I hope the Joint 
Committee will look into this aspect 
of the problem, with particular refer
ence to the conditions prevailing in 
Manipur.

Then, the exemptions provided in 
clause 153 of the Bill are very im
practicable. I feel that this will 
create unnecessary trouble. 1 am 
told these are the recommendations 
ot the Planning Commission, and 
they have been bodily brought into 
the Bill. I do not think that this 
would be of any use, because t h e r e  
are no tea plantations, coffee planta
tions or rubber plantations or sugar 
growing areas there. I am of the 
opinion that this should be removed.
I am afraid, these exemption clauses 
will only encourage the landed inte
rests to reserve snore and more land# 
from the operation of the ceiliogB. H 
this provision is thare, I faej that 
legislation will not be so 
and It wiil no* fttfiU tfce PUTO** fef 
which we have broyuftk II h«B*
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pers and leaseholders. The theory is,
of course, very nice because land
holdings are fixed and holdings are
dispersed, but in practice we find that
the ceiling which has been fixed for
eviction may lead, I am afraid. to
mass expropriation of the peasantry.

,Sub-clause (2) of clause 142 says
that any land transferred after the
15th of January, 1959 will be not be
taken into account in determining the
ceiling limit. Different dates have
been fixed for determination of the
excess limit, ceiling limit and so on.
I do 1I10tunderstand why these dates
are different. It is very unjust be-
cause it will definitely work against
the agriculturists. Since 1950 01' so,
after the integration and after land
reforms like the Assam Land Revenue
Manual, the Vidharbha Act and the
South Kanara Act have been intro-
duced, the land-owners have felt that
some ceiling wi ll be fixed, and in
anticipation of fixation of such ceil-
ings they havo started transferring
their lands to their friends and rela-
tives. For the determination of ex-
cess of land, for ceiling on land and
also the permissible limit for resump-
tion, the same formula should be
used; in other words, it should be
the same for art throe. Also, I feel
that we should give retrospective
effect to it from January ] 950. Any-
how, it is up to the .Ioint Committee
to consider it.

According to customs we have i<n
Manipur lands which belong to vil-
lage deities. We have also lands
which are devoted to individual
deities. Then, there are hundreds
and hundreds of acres of land which
belong to the Gov indji temple. I do
not know whether the ceilng limit
would apply to those lands. I do not
find any provision in the Bill for that.
1 think wo should make some provi-
sion for that in the Bill.

Then I beg to submit another thing.
After the ceiling limit has been fixed
at such a level, I feel that the owners
will start eviction of their tenants.

The permissible limit for personal
cultivation has been fixed at 7' 5 acres.
That is too high. Before this Bill is
passed, they may start mass eviction.
I am told in Bengal when the Land
Reforms Act was introduced, it just
synchronised with the landlords try-
ing for mass eviction of share crop-

Evictions have already started 111

many places ion Manipur. The land-
lords knew beforehand that some
such legislation would be corning. I
feel that we should have some clause
in this Bill, specially in Chapter X,
regarding the right of tenants. I
submit. that a provision should be
added whereby all those tenants who
have been in actual possession of their
larids for the last twelve years should
be given the right to own or purchase
their land on the payment of com-
pensation money provided for in this
B: If. Otherwise, it will be very dele-
terious to their interests, The Ten-
ancy Acts extended to Manipur from
time to time, that is, the Bombay and
Madras Acts. have not been so effec-
tive. That is why I am very much
afraid that the passing of this Act
even will not affect much tlF~ in te-
rests of these tenants.

As rcgardo personal cultivation
may submit that the definition in
clauso 2(p) (i ii) also inc1udes-

"by servants or by hircd labour
ou Wilf!CS payable in cash or in kiud
but not as a share of produce under
his personal supervision or the per-
sona) superv.sion of any member of
his Iarnily:".

I fee] that this is very unjust. In the
case of disabled people, of course, we
may allow in special cases cultivation
by hired labour. But then to have
this clause would be very much harm-
f'ul to the interests of the peasants
and will work against them. So I
suggest that some amendment should
be made in this sub-clause.

In claus., 110, sub-clause 0), which
provides for the procedure for dealing
with lands left uncultivated by the
land owner, I would also like some
amendment to be made because they
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are poor peasants and poor land 
owners who may not be able to cul
tivate the land even for two years. 
In that case the Government should 
make provision for granting them 
financial assistance and on no ground 
they should be evicted from the land. 
For the proper utilisation of the land 
Government should come forward 
and some credit should be given to 
them.

Clause 122 provides for the condi
tions and procedure for eviction of a 
tenant from land held by him as a 
tenant and clause 123 also provides 
other conditions for determination of 
tenancy. These conditions are very 
vague. They are also too numerous. 
Formerly, no eviction took place even 
if one did not pay any rent for some 
reasonable period. But after the 
passing of this Bill, on the slightest 
pretext eviction might take place. Of 
course the period provided for is three 
months and then again another six 
months. But then I submit that, in 
fairness to the tenants also, there may 
be circumstances by which they may 
not be able to clear the rent arrear 
for that year. So, in such cases a 
provision should be made so that the 
tenant may be allowed to pay arrears 
during the next harvest season and 
to retain the land.

I now come to the last item, namely, 
land revenue administration in the 
Union territory. It is very unfortu
nate that the land revenue adminis
tration there is far from our satisfac
tion. The state of affairs i.here is 
rather scandalous. A revenue officer 
can do everything. When he goes to 
the village, he is a terror to the 
villagers. He can manipulate records. 
In the case of mutations, partitions, 
new lands and other land matters it 
takes some months and sometimes 
years for disposal. I have my own 
experience in these matters. Some
times deliberate attempts are made 
by the revenue officers including 
Amins to delay partitions, mutations 
and things like that I am sure the 
House would know the meaning. There

5I59 Manipur

is corruption. There is red-tapiam.- 
There is miscarriage of justice. The 
Bill, of course, provides for land 
revenue administration for the Terri
tory. But this is not new. As the 
hon. Minister has pointed out to us. 
this is a provision which used to 
exist in the Assam Land Revenue Act 
I do not think much would be done 
by providing all these things. I feel, 
of course, that the land revenue 
administration should be thoroughly 
overhauled so that we can have all 
these reforms carried out in an im
partial manner.

There are some welcome clauses 
too. Those are about settlement 
operations which are being carried 
on and the preparation of record of 
rights. When the settlement opera
tions are over and when the records 
of rights are being prepared, then of 
course I feel that most of ihis cor
ruption and defects in the land re
venue administration would be over. 
But I feel that these settlement ope
rations do not make so much progress 
and are not so fast as we expect them 
to be. No principles have been laid 
down for the classification of lands. 
There is a proposal for the revision 
of the revenue rates

Clause 33, which lays down some 
abstract principles, 1 feel should be 
amended. These are all abstract 
principles and it will give wide dis
cretion to the settlement officers to 
vary the rates. I feel that we should 
fix some minimum and maximum. 
The land revenue rate there is about 
R?. 9/- per pari—that is about 2i 
acres—and the maximum should be 
fixed at Rs. 9/- for agricultural lands 
and for non-agricultural lands some 
different rate may be fixed. The 
minimum may be fixed at Rs. 6/- .

I would like to submit that clause 
96 which provides for appeals against 
the assessment of land revenue and 
other revenue matters should be 
amended because there is no adequate 
safeguard against the injustice don* 
by the revenue officers. The appeal of
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course lies to the Administrator, but
then that i* not sufficient. We should
provide for some tribunal for such 
matters.

I have got some minor matters also 
to speak about, but I do not know
'whether you will allow me to conti
nue.

Mr. Deputy-Speaker: He has al
ready taken 25 minutes and we have
got only two hours for it.

Shri L. AchJtw Singh: I will only
speak on some mdre clauses.

Regarding clause 15, I submit that 
there- is unnecessary litigation now
taking place. Unauthorised occupa
tion of land and encroachmpnts are 
taking place on a large scale and the 
Tehsildars and SDOs take so much 
time to evict them. Some provision
should be made and some machinery
should be provided so that there may 
be prompt and speedy eviction of
those encroachors.

Clause 17 should also be amended.
It refers to alluvial land. Alluvial
lands are not so many in Manipur.
If we allow the alluvial lands to be 
cultivated, there is a fear that floods 
would recur, that the river beds
would rise and they will be very
disastrous.

Mr. Deputy-Speaker: The hon.
Member is also in the Joint Com
mittee. He will have an opportunity
there too.

Shri L. A chaw Singh: The alluvial
land should not be thrown open for
cultivation.

Shri Nagi Reddy (Anantapur): Mr.
Deputy-Speaker, after having heard 
a very concrete and detailed speech
made by a Member who is in direct
contact with the people and the 
situation in Manipur, in supporting
the Bill, 1 would advise the Joint
Committee and the Ministry to take 
note of all the points that have been
made to make the Bill much more

' pro-tenant, pro-agricultural labour
and pro-peasant than what it is as it 
is now placed before the House.

We have had the experience of
quite a number of land reform Bills
in our country in the past 10 years
or so. I think it is very essential
that when we prepare a new Bill, we
must take into consideration the ex
perience that we have gained in the 
implementation of these Bills. I am 
afraid that exactly has not been done
by the Ministry when they have
framed and formulated this Bill. We
know that quite a number of Com
mittees have been appointed to go
into the question as to how far we 
have been able to implement the Bills 
that have been passed either in 
Bombay or in Hyderabad or i’i Bengal
or in any other province 9s a matter
of fact. Any Committee that kas 
gone into it, official or non-official,
has come out with the detailed rea
sons as to why every Bill in every
province has failed to ^ive that 
benefit to the peasant which wos ex
pected to be given by theso Bills.
Even the Panel on land reforms in 
the Planning Commission has, in 
great detail, reported to the country
as to how we have failed to imple
ment our own Acts and they have
given us the reasons. I am afraid the 
Government has failed to take note of
that when it prepared this compre
hensive Bill, dealing not only with
land reforms, but beginning with the 
creation of land records and aW
survey.

My hon. friend Shri L. Aehaw
Singh has told us that this Bill is
going to be implemented in an area 
which is mostly a feudal area, which
is mostly, I should say, an area in 
which there is less of education and 
less of contact with the outside world
for the ordinary peasant to mske his 
voice felt. Even in a place like
Andhra Pradesh, where there is a 
strong peasant movement and where
the peasants out of the force of their
strength are capable of getting certain
things done by the Government, they
failed to get the tenancy reforms
implemented. I know very well and 
one of the members of the Panel on 
land reforms in a note has said that 
80 per cent of the tenants in Andhra
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fevftftteu lifter the Tenancy Act
j&Ssed. It that eta fee *0 in

Ahdhra, I can very wteil imigine the
ftfer ofr the representatives of the peo- 

hwre as to what the situation ^iU
tfe in Jtfartiptir. But, what steps can we
tifce? that is the concrete question
Irith Which we are faced. That is 
feiictly what I Would deal \vilh and 
felVe a few of ray suggestions.

The majdr factor in any land re
form is fee preparation of land re
cords. Ft is at the very beginning that 
sabotage is likely to take place. There
fore it wAs that quite a number of
committees in the country had always
envisaged that the people should
be taken into confidence when the 
land records are prepared. It should
never be left to the village patwari
or the revenue officer. The village
patwari or the revenue officer, in the
conditions in which we are living
today, is always pro-landlord, if I do
not want to call him by a strong term,
as an agent of the landlord. There
fore, it is the duty of the Government,
which wants to implement land re
forms, to create a kind of administra
tive set up which bases itself on the 
people and he peoples movement.
T^en alone can justice be done.

What can be done? At this time,
when we speak so much about pan- 
chayats and panchayat raj. in the 
whole Bill, I do not find a single re
ference to panchayat. I do not know
Why. We are talking of a place
where there are no land records. We
are talking of a place where there has 
been no settlement. There has been 
no survey made so far. We are 
talking of a place where people have
been till yesterday exploited by a 
feudal system. In such a place as 
that, it becomes of the utmost impor
tance to get the least benefit to that
area, that, in the preparation of the
land records, we must take into con
fidence that section of the people
which is going to be benefited by
this Bill. I would appeal that some
clause be introduced with a certain
concrete proposals to create peoples

fcribtSnes in those areas—call th£rtl
wWltevfcr AaMe yard like—to 66-
operate with the officials who &e
going to prepare the land records
and who are going to survey the land
and. settle the ov^mership of the peoftie
to that land. That is my first sug
gestion that I can make.

The second suggestion that I 
would make is this, and that la aboet
the question of the tenants. What
happens to the tenants? Let me
give an account of the way in "dvhteh 
our tenancy reforms have been imple
mented in quite a number of pro
vinces. Let us take one province, the
State of Hyderabad or today Andhtea 
Pradesh. Dr. Khusro, Director of the 
research scheme to study the eco
nomic and social effects of the jagir- 
dari abolition and land reforms in 
Hyderabad State had pointed out
that 22 per cent have been illegally
thro'tfrn out while 17 per cent have
voluntarily surrendered. He refers
again that the so-called voluntary Sur
renders are very often a Subtle form
of illegal evictions and only a propor
tion of these surrenders Is genutde.
The area where that has taken plfce
is an area where the biggest struggle
for land reforms has taken place in 
the country, that is the Tslengina
area. It is because of the struggle in 
the Telengana orea that the idea of
land distribution 'vas first mooted in 
our country by \charya Vinobha
Bhave. It is after the struggle in 
Telengana, we know that for the
first time, the country woke up and
found the necessity for land reforms
immediately as otherwise there may
be a volcano that would burst.

Ait Rob. Member: It is not correct.

14 fen.
Shri Nagi Reddy: That Is my

opinion; if it is not correct, you have
your own opinion. That is the opi
nion which Acharya Vinobha Bhave
expressed when he came out with the
slogan of bhoodan. He gave that
slogan in Telengana, saying: if you



$ 1* 3  M in i**  . AGRAHAYANA l*»l (SAKLA) L/md lUvenv* and 5166
Land Reforms Bill

want to stop this eruption of the 
landless susses into a revolution,
here it is, pleiise cdrtie forward end
glVe. That slogan he give In Tfcleh- 
gana and nowhere else, and it was
after the huge peasant struggle that 
w*s carried on and after bapturiAg, 
almost getting the lands of the land
lords who owned millions of land in 
that area. Well, leave it at that.

A i l  the same, it is in that area that 
the tenancy reforms have failed, that 
is ray point, a n d  that has been very
expressly mentioned even in the re
port that has been placed before the 
country by the man who went and 
enquired into the whole position. So, 
wftat can be done, and how can it be 
done?

I can very well imagine that there
will be a hnte find cry by some pedple
if I make the suggestion which has 
been incorporated in the Bill which
whs pasted by the Kerala legislature
a ftew days before it was dissolved.
What is the suggestion? It is not the 
lahd reforms Bill that the landlords
are afraid of; they are not afraid of
the land reforms Bill with so many 
loopholes to be implemented by a
bureaucracy and a soulless adminis
tration. Tliey are not afraid of the 
Bill, they are not afraid of the admin
istration, they are not afraid of the 
pro-landlord bias which is already
there. What are they afraid of? They
are afraid of the people coming and 
taking the reform as their reform and 
trying to implement it with the help
of the Government.

In that Bill it was suggested that 
there should be a land tribunal in 
which the tenants, the agricultural
labourers and the peasants of the 
village should be given a chance to 
try to implement the legislation in 
favour of the tenants and the land
less agricultural labour.

Are Government serious that this 
Bill should give at least a little
amount of the land to the peasants,
not as it was done in Telengana
where the Government expected to

get 60,000 acres of land when the eeil- 
ing Bill was passed, but later found
that not even 6,006 acres wert avail
able in the particular district? If you
want that justice shbuld be dorie then 
it is very essential that we should
have land tribunals which would take
this Bill as the Bill of the people And 
try to implement It with the help of
the administration which should
become, ftofa the day this kill b
passed, not pro-landl'ord, but tlltted 
to the side of agricultural labour and 
become fcro-t'enant and pro-agricul
tural labour. Then alone will this
Bill be implemented.

Therefore, I would suggest that a 
land tribunal be also included when- 
the Joint Committee discusses this
Bill seriously. I do hope—I do riot 
know how far my hopes will mate
rialise—that the Joint Committee will
try to strengthen this Bill in favour
of the tenants and Agricultural labour.
I hope the Joint Committee will not
create many more loopholes than
those already in existence. That is
one thing which I would like the- 
Minister to remember.

The last point I would make is this.
When such Bills as this, which is a 
Bill for some kind of economic re
form, are passed, it is not enough
that we pass them and be satisfied 
with them. We know what type of
administration we have. This admin
istration which has been reared and 
bred by British imperialist methods
cannot function in a dynamic way.
Therefore, it becomes essential and
important on the part of the Govern
ment to see, if such Bills as this are
to be implemented, that the adminis
trators of the area are first educated
about the importance of the Bill. 'Hiis
education of the administrators is a 
very important factor for us to re
member. It is very good for us to
give a few ideas and ideals in this
Parliament that no tenant should be
evicted and that eviction is against
the interests of the country and
society. All the same, evictions go
on. How is it and why is it that our
administrators are not. able to carry
out the wishes of the people of the-
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country as expressed in our Arts. I 
would say that our administrators
should be taught. Not only that. We
are learning every day, and out of
the experiences that we gain, our
administrator should know that this 
Bill is a pro-tenant Bill, that if it is 
to be implemented, he must have a 
pro-tenant, pro-agricultural labour
bias, that he should become at least 
for a short time anti-landlord. It is 
only then the real land records will
be prepared, it is only then that evic
tion will be curtailed, it is only then 
that the land will be really pooled, it 
is only then that the land which is 
pooled will be actually distributed to
the agricultural labourers. If we are
incapable of or unable to take this 
step, I am sure that this Bill will
remain one of the few Bills that have
already been passed but which have
become in effective and useless.

1 hope the Minister would take this
into consideration and try to make
this Bill an effective one in the inte
rests of the poorest in our country.

Mr. Deputy-Speaker: Ch. Ranbir
Singh.

Shri D. C. Shartna (Gurdaspur):
He is a landlord t

T«jr«r r ( t t ^ )  : ^rr- 
ktst 'sh f«n=r w
•ftr ir fsr^r $ fo

3 apfT %
Pwwtf % *rrr §vt
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*wrr tftr aft ^tr «rr * 5
f c ^ n w r  %  I t  «Sfcrr »prr « f a :
<re % ^rrrf^
t *wr <sn *w<rT $ ftr *n£t 
*rr « m  r f k ?ft *rr7 f  *r?r 
f r w f t  %  ?pr^T i t  O i t O T T t  *rr , 
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* r c  <*, qSr *rt»ft «pt T m rfa s rr  $ 3 5  o t r t

* f e n  » w r  1 jjs rrfa ^  ^  3ft  <ttctc
«fr *qr?r T ^ r r  w  sfhr
fa*#?rc «fft $ 3  ^ griVwr PT5rr sftr
f r ^ T C T R  r a  f a f f  ^ f a *  ^  g rr 
s p ffc  «pt e n ^ n r  «rr qrcfa- spt a r ? ^  
^ r  ?2T firer m r w f f a  3 *p p t srtfto 
%  *Pt$ flTVspr ? rff n r  1 ^  tt^t jp n ra  
jpr «ir v h
* t  ertsr » n r  1 t  "Bn^nr f  ft? ^ < t> t
% sm  *mrr ^r?rr ^t%it
3ft fa  3f̂ >T itft sftcTcT f  1

cf'TTSZIiT n g t & t ,  S ^ fa  «ITC ^  £*T<t 
«TPT art ®TT T̂ fo -T R T  ^ T ^ T T  f  f3W %  
fa it stft% ftr«P fsprr «flr

5ft fa #5 t  f«r«
f a g r  v r  1 t & s i  tr ip s  % fa c*  3 ^ i%

sp̂ T fa  *lfa j; % 'SFZZ *Ptf 'fiP 5T?t 
| 1 jjit fptrr fa fa*r %
ijanrftpp <ft ^ t % t  5 m  |  f a  s t p k  

%  trra' *r W H V R r  ff < ftr 
^  < m  5 Ftf 3  s f r a ; * #  %  ^rr# ? r 
| f^T% fa  t  *rtf WSTsrr ?fa fa
i r f ^ r  "PT 3T<ftir ? n rr jt^ w t |  1 
m  T d ^ ;  apt snfi^r f g j  w t t z  |  x frr  
$si *=seit t  1 *?t< 4  ^ srtt  | fa
ar^r q r  a ft t f ? ?  ?rr ^  f a « r  ^ r  

t o  | ■3^% JTf mfacr ftwr
orr | fa  ¥t «r^t $
*tr? ^ r  ^  3T#r t  i ^cr 
f ^ r w  |  f a  i w  m t  t? r %  s r e r  f a f f t  
t»T JT̂ r t — TT

?r̂ f t o t  %ftr ŝft ?tts ?r 
* f t  f x  spftsr

^ 1 315 Jm fa«3mr | 1 w if
n ^T 3ft *t 3JTKT «T3T f^Tr, 5TPW
^ t«p t It *ft^ r * r o n  t ^ t  f t  i 
«wr *r̂ )r 9t?t *r w ex  3^ ft urorr
5«rr K jrr Jf 7? 1 # fa fr
?ft 'XnrerT | 1 ?ft

S?rppr * f t r  ^  & z  >ft *r£t ^ » .  
?mrR ¥r srrn ^ft n<r 1

*n<T ^THt f  fa  f3R 5t5TRf Jf W
^t fâ rr sTirrm *?, »ft h?rV 

r z z i  % R r̂sr# 8f farr# f̂«r 1 nt ^  
trfst^rr qrfwfire t , #fa-r Trf^rt?:
%• TRT ??THf JTRJ; ^|t fa 3? fcTflV 
5tsV 0>St 5T?ff % B-'-T7 llT  ^  I f  I 
5T % ?TTP?r VT  ̂ I H
^  T̂FT̂ TT ? fa 5HTT fV^ffFT T̂ t 
’ |<it eft % »T3TTt % ^4t
ssrrc ?r$t ?r̂ rrr 1 fit stfr ^*r  
H vf. % %stt ^1^  fa  ^  r^rfa % 
f̂ -fT fr̂ STVT ifa  JT̂ f | I 3?^  ^4Y
* ( R  ^£i ^t m - r ,  *  gn% m  
5 mr firfl% fatj irffr-T PosHfft
srnTfft srtr h  ^b% hut ftm fa€%
^  t̂fr-r r̂rtrrft 1 ĉft̂ rr ^  ^ttr 
^ T fa fp r  <niTar Jr | fa wt«i &x 
*rr?r % <t^ik % ’sfrr vrN- >ft ^r%  
^T^rarcf it  ij^ ^ J t  ^ r  x |  f  1 ^rsnr 
Jr ^ rrP w  3r«fto ^ r ^ r r  |  r ftr
*rsrm  ^fsrf? ^ tctt |  srtr Tt^rf f?f
iff if sr# fm  |

r̂-rrnrr ^rrq eft ^ tm  f a  ^
5r<f̂ T ^t Tt«RT % ^ w r

jr<ft?ft * t  i  ^  1 1 %mc ?«t 
| fa  % wt«fr irt ?€  ?rrf wnrf
^  «T5Tf ^rrtr, eW  ?ft ^  J l f  fC T S S P T

x i ,  #fasy wht 5*  ĝ <Pt v i iP ttf & 
f t r o s r - n  <rr&  |  « f r c  ^  «rr  a it  f t r a jt
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^  | JiTW
f ,  tft i * f  'fw  «p> f k v m r

ftrrr i

*t?t $• f f r f % «nt ir 
*r* ^ r r  ff 1 3-sr fa  % q?#
^ r ,  4  iT F P fh f jf^ V % w  «n?r
^  ^  fa *nr 3nffa
zrwr $ 1 m^T t  fa  ft#  xftr 
^ r t  f f a  $  <*>£ ^  ^  spffa
5T5^t f t ,  * r t f t  f t  v r  f  I  #  1 73mr
Sf t t  v n r  ?r jft  % wi<i

»A < 37TKT f>T*T JSTT I fsP T ^t
fffffattSTH TT ^nrf | ^  3TPT̂  | fa

tT<p #rT  ?pt * < rrffS T | > fr  i 
?fV xpvi ^ r  *Tf sw* fa  faff)- 1 *  *iz

w f r  ^rtftH tt^t grt JFfart ^ t  §> ft, <ft 
5*r * f r  f f ^ r  »r'Trft f a f r  f a  ^ r
^  ^ r r  ^t%tt 1

w  »fT^ ^  fa w n  ^Ptt7, 
if '̂3( tT̂  m f | fa f;SFT% TFT ^ftPw ?t 
« J K T  3T»fta |  * ft r  3*T T r  «[? £cft 
V r #  |  I *PT7 *F tf H T f <r*T %t pft n
^Tm^rT $  f a  ^ r %  *tt*t * w i  jft?rr wr%rr 

<ftr g^Tffr 3 *ft *r ?rff *rrqT
3TRT :«mftT fa #5?TT5
sf?t w t  r̂mr | 1 ?m £ fa  nx
& r  % m *r ? ft  q? ^ r f  *frf<=r<t *g t
1 1  tr^T ?rc9> t^ r *ffiX*ft ^TWr «fh: ^<W  
w t  w  ?r̂ Tcrr ^ f t  cTT'fi 3ft r̂ranrV 
mtft t<  '*rt  f a r  J r ^ r  *ftctt |  ^  rfto 
tnpy ?7r q^w 3r ^ r t  3r4fa ^
w  ^Wcrr \ m  ^ >rrf
^nrtn €if?m w  |  ?*r ^ t  3ft
^ r  ^rrf^R *P<ft?R ^  v ^ t  |  ^ f a t  

H F H T  ?t ^ r ^ r r  qV< tTTT m f  
v t  5VRT ift  f t w e r  ^ f t  wn\ 
? rt^ T  fiT v r t  f J W I  ?T t̂ ^ T T  I fjPTVt
w*f r̂ t< vî ?r if faet $?rt
v r  f ^ r r  <T̂ r ^  «fr< 3ft ?rc ^  «rr w at

^  f  « f tr  %m  WTT«ft % strn?T ^ r a r r  
W  |  ^fTVt f  Bj ^JTTT f T T O  f t  srpft 
M lf^ r | ^  5̂7 ^  5nfPT ft 5ifRT
q < w r  ^  ?w»t 1

JJff ?̂ T fa^ %
w ^r tnp i j t  wrtfr fkmtfr f t  1

4l§ v̂ HT 4<H( ji "T̂ f ^̂ TI 
|  f i O T  SRTWfci T O ? it  f a  ^ft ^tftH  

% 5fr mrr.ft ^ r n r  fa»r
cTT? % 5>tT I W  ^ t  5TfftH 
% t n r a f t  apt ̂ nrftv- %• % f e r
^ n w  f e r n  5??nrr ^  ^  |^i^<ifr
Ir ^  55T ?m rt % 1 ?  1 srft <>r,̂ # f  fa

% 3rr<n̂  Jr fa-T̂ V ^rrfasf ft ft
1 1 fa r̂ it frrf f e f  *r«T
|  f a  3ft  K t P n  % ^ T % 5T ^ t lf t

sw w gzgrrr fa^r ht? f^rr n̂xwrr 1 
5-Prf̂ Ttr A f  fa  3T̂  ^  fa r̂
^»rrt % irft Witt «rrr ^rir
‘̂t̂ T ^Tf^r fa  *frf?=r*T % 3ft 3f{fr«T 

f^r»ft ^ t p t  fa?r ^ r  %
^>tr 1

?̂r% irrq m r̂ A ^  srl̂ : « r
T̂T̂ T xtT̂ m g I 4 T̂T̂HT ^ fa

?rr?f»T^t % ^ r v*^rr 3 t r t
. . .  .

wrt (w ft )  : w ? ' «
^f^tr 1

T?5<AT f«^ : ^  A $
fkm 1 1

^T ?t^T if 3Tff fa- t s  | ^  qr
Ht ^rf)- ̂ >?lY 1 ^ T  < t f̂fT
^ faffV TOT ĉT *T I «f,T
^ fr % vrfW f v ’hnr w»ft f t  f w - 

jp t % ¥ T  t |  >q 1 
^ r ? r  fa in  w  w k  ^ ffa t <t jitw $  
ipffcr f t  *rft 1 anr *2*k i
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j m  ?ft * 7 ?  % * m f t
<rwwfe #farar <rc anfrr tft *r«ft i 
%  ̂ VKfW f *t 3ft farr^ nr* $  £ iw
r ^ R i  v tfa m  |  i 3pffa' ^
'ttrr $ i g fr  f^ r
*rr??f nt smfr | ?mr
3*TT<feft JTft =^Tf^ | ftpr w r f
iff  3PTta 5ft ^ f^ ? R %  % fjflT,
5 ^  f T O ^  % fspr, w T r m r  % 
fa s  ht $$rc spnr % farr,
tifs*r 3ft spft-r 9% grj%

T9CT 5fTtJ I

t *t%  s m m  * J f t r n r  $ far in r r t  
*>t ^ f t a  irrftw f f?TTT fon£»r jt ^ft 
w n j i w  <rpn?t m f^ tr f % forr 
snfta ^ T fftr * f t r  ?p t t  srrr ^ R ? f 
sn fa rit ertr *t spfto ^ tt |  >qV
^  m i T R  ^TPTT $ eft 3ft
f̂tf̂ nr % spffa- f ^ f t  | ?t ^rvt
r̂*f̂ T vtf^rr, q^nt *rt 3pffa Pr^^r

^^.'1 % OflM »T Vtf̂ IXT | <PTT 3»T
s frff ^ft, ^ t , STPT sPTfr ^TT
^nfsnft T O  I  eft 3ft 3 T # r fftfrFT % 
UTSTJ fa# ^ f^nr T̂ TTt T̂f̂ tT |
Mr. Deputy-Speaker: Shri Ranga.

Shri Sopakar (Sambalpur): The
hon. Speaker had said that Members
who had not spoken so far would
be given opportunity to speak.

Mr. Deputy-Speaker: 1 will come
to them. They will have their oppor
tunity. But not as much as the hon.
Member wanted, that each Member
should have one hour. I cannot give
that.

Shri Kanga; Mr. Deputy-Speaker, I
do not wish to traverse the ground
I have covered yesterday, but some
new points which were raised today
have to be answered and some new
points which occur in this Bill have 
also to be touched upon.

My hon. friend, the Minister ia
charge, was pleased to quota the
Planning Commission and take shelter
behind their recommendations in
favour of the so-called land reforms.
I wish to inform the House that first 
of all, I had never accepted the Se
cond Five Year Plan. Therefore, I att
not prepared to accept their reason
ing (Interruptions). Secondly, I took
care to vote against the First Five
Year Plan in which some of these
ideas were incorporated and specifi
cally stated.

Mr. Depvty-Speaker: Even if ht
had not done that, he can speak 
against the Bill.

Shri Ranga: That is true. But then
my hon. friend said that these are qll
the things which have been generally
accepted; therefore, there is nothing
more to argue about their advisability
or otherwise and all that he had to
do was simply to quote them.

My hon. friend said that ceiling
was sought to be imposed in order to
find enough land or some land for all
those people who are agricultural
workers. Actually, the policy of the
present Government and the Party
behind it  to which till the other day
I myself belonged, comes to this, that
whatever land that they could obtain
as a result of the imposition of the 
ceiling is not to be distributed among
the landless agricultural workers by
family holdings but is to be kept
under the ownership of Government-— 
Government thus coming to be the
biggest landlord and zamindar in that
way—and then placed at the dispo
sal, as they say, of co-operative*, of
which these landless workers would
be invited to become members.

Therefore, they have frustrated,
and have sought to destroy, the very
purpose for which, as they said yean
ago, the ceiling was proposed by them.
This ceiling is really not intended,
and cannot be expected, to benefit the
agricultural workers. If the agricul-
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turtl workers at least come to be
peasant proprietors having their own
basic holdings or family holdings, it
Is Something. If, on the other hand,
tiiey were to say that what they hope
to gain by the Imposition of celling
would be such a small area in any
tillage or in any group of villages
that it would be worth their while
to think more in terms of co-opera
tive farming than in terms of peasant
proprietorship, I would like to draw
(t o r  attention to one or the provisions
made in this Bill which says that a 
basic holding is supposed to be 2‘ 5 
acres and a family holding is sup
posed to be three times as much or
T' S acres and, therefore, as many
agricultural workers as possible
should be allowed the family holding
or basic holding.

There is nothing in this Bill to
prevent Government, if they so wish,
from granting the status of peasant
proprietorship to as many agricultu
ral workers as possible, if and when
they get some land as a result of the
imposition of ceilings. But they do
not want to do that. They do not
want peasant proprietorship at all.
They have no faith in it. That is 
how the Planning Commission appear
to be disposed towards this matter.
That is also how their proposals seem 
to tend to—the abolition of peasant
proprietorship and its replacement by
co-operative ownership, co-operative
cultivation and forming which would
ultimately end—of course, they them
selves know it—in the communes of
the Chinese type with which till the
other day they were very much in 
love but with which today, I suppose,
they are a little lukewarm in their
love

Do Government really expect that
production is likely to go up by the
imposition of ceiling? Why do they
want to prevent fragmentation? One
of the main reasons why they want
prevention of fragmentation is that
through fragmentation production
will go down. Therefore, fragmenta
tion should be prevented. At the
same time, while they themselves go
on professing this kind of imposition

of these ceilings for higher produc
tion, they categorically deny the very
rationale for their justification for
these ceilings.

I agree that me part of Govern
ment policy need not be in consonance
with another part of Government
policy. But it becomes much more
extraordinary when the same Bill in
regard to agriculture were to contra
dict itself through the different pro
visions of the BilL

Next, they say there are so many
landless people and they have got to
be provided with land, I put the
question. My hon. friend was rather
unhappy at the question. The ques
tion is this. There are so many who
are homeless. I would like to know
whether there is going to be any ceil
ing at all on the number of houses
that anyone is expected to hold So
many people are without any proper
ty. A similar question can be put
also whether all these properties are 
going to be sequestered or confiscated,
I do not wish to weary the House with
what the Prime Minister has said in 
the Rajya Sabha not so many years 
ago. He said that he was not going
to be a party to that kind of socialism
which would result in the distribution
of poverty amongst people. But that
is what exactly my friend is going to
do, to distribute landlessness among
the people who have some land and 
also those those who are landless agri
culturists in the country by making
them lose all their control over the
farming operations, making them lose
their self-employment stauts and
thereby losing their social as well as 
economic stauts and independence;
and thereafter, one fine morning
simply dismiss their so-called title to
their land-holdings.

In the meanwhile they hold out one
soup. Although they will be driven
into these co-operatives of their con
ception—they call them voluntary—
they are going to be allowed to enjoy,
the possession of their own titles to
their lands. That will only be on
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paper. Will they be sold? Will any
body be so foolish as to purchase
these titles once the control over the 
land is gone and the land becomes not
the property for enjoyment but for
utilisation, for exploitation, property
from which no self-employment can 
be derived once it has gone into the 
possession of the co-operative and no
longer remains in the hands of the 
pattadars or landholders? Therefore,
it is wrong in conception. It is par
tial in application. It is not social
justice; it is social injustice imposed
upon one sector of our society at the 
arbitrary will of a number of people
calling themselves the Planning Com
mission presided over by no less a 
person than the Prime Minister him
self. This kind of social injustice had 
been inflicted on the peasantry in 
other countries and they have paid a 
very high cost

Shri Harish Chandra Mathur (Pali):
Not by the Planning Commission but
by this Parliament. Is it.........

Shri Ranga: Unfortunately the
Planning Commission was quoted by
my hon. friend and, therefore, I am 
confining myself to that alone. Of
course, Parliament has also been a 
party. But We have got different
Parliaments. That was the First
Parliament. This is the Second Par
liament. There would be a Third
Parliament also (Interruption). I 
hope thr. the Third Parliament might
come out to be a different thing in 
its social as well as political content,
other than what this Second Parlia
ment happens to be, in which my hon.
friend will not be a member in the 
Treasury Benches (Interruption).

Shri Harish Chandra Mathur: Let
us hope it will not be so.

. Mr. Depoty-Speaker: Order, order;
let that not be decided just now.

Start Kanga: Thanks very much. 1 
did not accept that particular princi
ple at all.

Secondly, I come to the extant of
the land that is to be allowed to be
enjoyed by such of those few people
who happen to have some land more
than the family holding. In yester
day’s Bill it was stated to be 25 stand
ard acres and today they say only 25 
acres.

I had also an opportunity of going
to Manipur. I saw the lands there.
We went through the villages as 
Members of the Public Accounts Com
mittee. We found that land was not
the same all over in fertility or in 
productivity. They said so. They
were not the same also in the facili
ties that they enjoy either in regard
to water supply or in regard to drain
age facilities and other things. I do
not see any reason why a different
standard should be applied to the
lands in Manipur, apart from the 
usual standard that they have accept
ed for Punjab, for instance, and also 
in Tripura. That is the question of
standard acre.

Thirdly, the question of compensa
tion comes up. It is tied up with the 
Constitution itself. There was an 
amendment of it to which so many
of us were a party according to which
Government would be the final autho
rity to fix the quantum of compensa
tion. At the time we were passing 
it we were under the impression that
it was to be applied to the function- 
less intermediaries in land. Now, in 
this Bill, not only the functionless in
termediaries known as the zamindars
—and by other names in other
parts of the country—but also thfe 
pattadars and the peasant proprietors
and even the tenants are being dub
bed together. The interests of all
these people have got to be taken up
separately. In one sense Government
has also conceded this particular prin
ciple.

When the question of compensation
to be paid to the pattadan or peasant
proprietors by Government comes to
be considered in this Bill in clause
146, they would like it to be 25 times
the land revenue if the land baa not
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b«en cultivated and 50 times the land
revenue if the land has been cultivat
ed. I would like the Government to
look into the accounts of the Danda- 
karanya Project, and also find out the 
amount of money that they had to
advance to so many of our own dis
placed persons when they wanted to
enable them to convert tarai lands
into cultivated lands. Let them look
into the amount of money that was
needed by each one of these peasants 
to turn an acre of uncultivated land
into an acre of cultivated land or bring
it under proper productive cultivation
ovar a period of years. Can it be said 
that it is anywhere less than Rs. 1,000 
over a period of five years or 10 years
per acre? Let them look at the pro
vision that they want to make.

Surely, land revenue is going to be
fixed under this Bill. It cannot be
more than Rs. 10 per acre, even in
this Manipur. Therefore, Government
wishes to pay Rs. 250 for uncultivated
land and Rs. 500 for an acre of cul
tivated land. Does it square with
facts or with reality or with the ac
tual expenses that the peasants are
obliged to incur over a period of
years—not one year—in order to
bring uncultivated land into proper
productive cultivation? Surely, this is 
unjust; this is not the way in which
people have got to be treated in re
gard to the prices.

Government offered compensation
at the market rate to the holders of
shares which were possessed by the 
Imperial Bank of India. They fixed
a particular date.

An Hon. Member: On the face
value.

Shri Rang*: Not on the face value,
I think, but at the market value. The
face value was about Rs. 100 and the 
market value was Rs. 1,600, 1 speak 
subject to correction. When it comes
to land they want to do this thing,
la this not unjust? I would like to
know that. Apart from all your
principles, here is the principle of ac
tual realism and reality. I challenge

Government, this Government as well
as any other Government anywhere
here in India to bring uncultivated
land into proper productive cultiva
tion in the manner in which they
offer this compensation. (Interrup
tion). Then, I am prepared to accept
their solution. They ought to be
able to look at it with a sense of
actual realism; not only that but also
with a sense of responsibility towards
our -peasants. They are the people
who have given their votes to our
friends and all of us who have been 
able to come here to this House as 
well to the other Legislative Assem
blies. You want to deal with them 
in this summary fashion just because
you are in the mid-period of election
and you think somehow or other you
can start some kind of scare at the
time of the next election and come
back again with a majority as my
hon. friend Shri Mathur wants you to
come back.

An Hon. Member: You Sir!

Shri Ranga: Then, there is another
thing. When it comes to the tenants
the amount of compensation to be
paid by the pattadars has been fixed
at 30 times and not 50. If it is 50, 
then it may not be too unreasonable
though unreasonable it is. If it is to
be 100, then it has got to be some
thing else. Of course, the tenant has 
got to be treated a little better than 
the Government. Government has 
got the money and it can be expected
to pay the market price; but the ten
ant may be able to pay it. I am pre
pared to consider that; but it doe*
not mean that only 30 times is legal,
I would like the Joint Committee to
give some consideration to this parti
cular matter. They have fixed a par
ticular date. Yesterday, I took ob
jection and my hon. friend stated that
the other Bill was published in 1957 
and so they knew that this Bill was
coming up and from that date on
wards they were going to say that all
the transfers of land were not to be
recognised or treated as if they have
not taken place at all. First of all,
it is yet to be considered by this
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Bouse as wall a* the courts later on
M to from which date the
Government would be entitled to
ghre retrospective effect in regard to
• Bill which had not been introduced
or considered by this House. 1 do
not know whether they are entitled
to do ao or not in law but in all con
science I feel they are not entitled to
impose a thing like this. My hon.
friend who is a distinguished lawyer
and certainly a very distinguished
Minister said here that ignorance of
law was no excuse. After he has 
•ome over to Delhi, he seems to have
forgotten the conditions of his own
people in his own constituency. Do
they all know the law, its provisions
and its dangers? Do we expect these
people seriously to go on looking into
all the Bills that are coming up here,
at what time notices of Bills are
given and so on. Many of our own
Members do not themselves know.
Thanks to your Secretariat we are
being informed about what has hap
pened during the last week or during
the last session and all the rest of it.
If it is not for that information, quite
a number of the hon. Members would
not be able to know what Bills are
being introduced or are being discus
sed, what Bills this Ministry has got
in its anvil and archives or thought fit 
not to introduce. Yet he wants to
penalise our peasants. I take objec
tion to this. The same sort of diffi
culty arises in this Bill also. They
have fixed ISth January, 1950 and all
transactions from that date had been 
negatived. Wonderful! Here is King
Canute who simply says that the moon
has not set and it is not day and the
Sun has not arisen at all although it
is mid-day. I wish him all good luck
at the next election.

Shri Harish Chandra Mathur: Are
you really serious?

Mr. Deputy-Speaker: All along the
hon. Member’s eye is on the next
election. . . .  (Interruptions).

Shri Kanga: They should think
about it very carefully. Then there
is this question of land for personal
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cultivation. They say that it should 
be 2| acres only. Is that enough? 
Why h*v« they fixed it so low? Thera 
is the question of profits in agricul
ture. They want the settlement offi
cers to estimate the profits in agricul
ture. Indeed I am very glad that 
they are for the first time asking 
whether there would be any profit in
agriculture. They feel that some 
officer should be made responsible to
calculate whether there are any pro
fits in agriculture. I hope when they 
collect that information, they will 
be good enough to place it on the 
Table of the House so that we will 
be able to make use of it when we
have to deal with the other sections.

Yesterday I took objection to the
provision regarding the land revenue
collection. I repeat my objection. For
two months they can delay the har
vesting of crops in this tribal, hilly
area, where it is so dangerous to
keep all these things in the fields.
The crops come up and are heaped
up. Unless the peasant pays the land
revenue, he can be prevented from
harvesting his crop for two months.
Is this reasonable? Is it not insensi
ble? Is it not, from the agriculturist’s
point of view, a stupid thing? I am
not looking at it from the point of
view of the law books of the Home
Ministry but from the agriculturist^
point of view. To delay the harvest
for two months because a person is
unable to pay land revenue is very
unfair.

There are courts. What is the
authority which will decide about all
these things? It is the revenue autho
rity. It is the court. Against a large
number of decisions of such courts,
there is to be no appeal at all to the
proper courts. It is a very peculiar
socialism of the Hegelian type. There
fore, I oppose this. We know too well
what sort of a nuisance the revenue
officials can be, how partial they can
be, to what extent they can be mani
pulated by the Ministers and the
legislators and by the Ministry here
and the Ministry that has to come in
these respective States. Therefor*, I



am anxious that these revenue courts
should be replaced by judicial tribu
nals. Sir I have done.

4X&5 Mampm AO&AHAYANA M,

Shri Sopakar: While moving the
Tripura Land Revenue Bill, the hon.
Minister has said that it was a model
Bill and when he moved this Bill he
refrained from saying that this was
also a model Bill because the Speaker
asked him not to repeat his previous
arguments. They are having three
successive Bills for Tripura, Manipur
and Delhi, each coming close on the
heels of one another and therefore
we have the opportunity of having a 
comparative estimate of the three
Bills. I would particularly like to
discuss the provisions about ceiling on 
land holdings because that is the
burning problem of the day not only
in the Centre but in all the States. I
was comparing the ceiling in Tripura,
Manipur and Delhi. Hon. Members
criticised this Bill that there was a 
lacuna because no arrangement had
been made to assess the different
kinds of land, of their productivity,
of the facilities for their irrigation,
etc. in Manipur whereas so far as 
Tripura is concerned, a standard acre
has been defined. Now, I will choose
the land of Manipur and compare it 
with the land of Tripura. I was eager
to know whether, because the Gov
ernment provides under the earlier
Bill relating to Tripura that a per
son may have 50 acres which, when
converted, becomes 25 standard acres,
If all the fifty acres of lands were of
the variety known as fallow or up
land. In the case of Manipur he may
not possess more than 25 acres of
land, whatever be the quality of the
land. About the geography and the
variety of soil in the two different
States I was anxious to know. Al
though I have no first-hand know
ledge, I consulted the Imperial Gazet
teer of Manipur and Tripura. I have
no time to quote the classification of
lands in these two States but I learn 
that the land in Tripura is much
morfc fertile than the land in Manipur.
We know from Shri Achaw Singh’s 
•pweeh {hat Manipur also i» mostly a

hilly area and people take recourse
to Jhoam cultivation. Let us com
pare 25 acres of land in a hilly area
where Jhoom cultivation is practiced
with the land in Tripura which ha* 
luga lands which is perhaps more
fertile according to all accounts. If
We compare these two figures, wa
have to doubt whether social justice
is being done when we fix a ceiling
merely on arithmetical basis without
taking into account the productivity
of the land in these two States.

In this case, while the Deputy Mi
nister was moving for reference of
this Bill to a Joint Committee of both
the Houses, when the hon. Speaher
asked him as to why no account has
been made of the different varieiiea
of land—irrigable land, dry land and
wet land—the hon. Minister stated
as a justification that here the lands
are more standardised. He also said
that because the Bill provides for a 
basic holding of 2 5 acres and a fami
ly holding of 7 5 acres it was not
found necessary to have the definition
of "standard acre” which is provided
in the corresponding Tripura Bill.

In this connection I would like to
submit that 25 acres in the aggregate—
by "acre” I suppose that it is only
4840 square yards and nothing else—
has been provided, but we do not
find any co-relation between the ceil
ing of 25 acres and the basic holding
or the family holdings which has
been defined in the first chapter of
the Bill.

You will find, Sir, that even the
Tripura Bill provides for basic hold
ing and family holding. There the
family holding is still less, it is only
6-4 acres, whereas here it is 7'5
acres. This leads us to the presump
tion, which is supported by geogra
phical facts, that the land in Tripura
is much more fertile than the average
land in Manipur. Therefore, what
social justice is done if we allow a 
person in Manipur not to hold more
than 25 acres of land, we fix 25 acrcs
as the ceiling, whereas in the case of
Tripura where the land is much more
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fertile we allow a person to hold about 
.50 acres, because two acres ot tilla 
land is equal to one standard acre.

When we compare these two Bills 
with the Delhi Land Holdings (Ceil
ing) Bill we face a greater surprise, 
because there it is provided that the 
ceiling on land holding is 30 acres. 
Can we compare the land which is 
washed by the holy river Yamuna 
for several thousands of years and 
which is known for its fertility with 
the arid, forest region of Manipur? 
Whereas we say that a person can 
hold 30 acres in Delhi, we say that 
a person cannot hold more than 25 
acres in Manipur. Is this social 
justice?

Sir, the whole troub'r with us, 
especially with policians, is we 
go by statistics, we do not take into 
consideration the facts, the difficul
ties that are faced by the agricul
turists. We usually lose sight of any 
pragmatic approach to problems as 
they crop up. I can understand that 
in a place like North Bihar, U.P. or 
Punjab where there is concentration 
of people on land, where there are 
more people on land, where there is 
great fragmentation of holdings and 
many of the holdings are uneconomic, 
there is necessity of weaning away 
cultivators from land so that they 
may take recourse to other occupa
tions and other professions. There 
may be a good justification for fixing 
a fairly low ceiling in such areas 
where the land is very fertile and 
very rich, but where it is necessary 
to bring more and more land into 
cultivation for the sake of the coun
try’s prosperity and for making India 
self-sufficient in food I fail to under
stand what is the necessity of having 
a very low ceiling as has been done 
in the case of Manipur. For example, 
this will also apply, this limit of 25 
acres will also apply to those 
persons who are habituated to jhoom 
cultivation. Supposing a very indus
trious man, an agriculturist, has 
brought into cultivation 25 acres of 
.land and he has the capacity and the

means to bring under plough more 
area, if we say that no person will 
cultivate more than 25 acres then we 
not only put a ceiling on the land 
holdings but we put a ceiling to the 
prosperity of the territory of Mani
pur. That is my objection. I should 
submit that we may not take our 
idealism to a very extreme limit, in 
all the corners of this country; but 
we may limit that to those places 
where there is a real pressure of 
population.

Sir, 1 have no time to discuss in 
detail all the other points, but I 
would like to urge one other point, 
and that is about the definition of 
“family” . We find here that “family” 
has been defined as: ‘“ family’ in
addition to the person means the 
person’s wife or husband as the case 
may be and dependent children and 
grand children of such persons.” I 
suppose we are not living in a 
European society where even children 
and grand children above the age of 
18 are considered to belong to some 
other family. I would ask the hon. 
Minister, what happens to the aged 
mother? Does she belong to the 
family or she is in somebody-else’s? 
What about the widowed daughter- 
in-law? I would submit that it is 
just and proper that those persons 
whom the manager or the karta has 
the moral or the legal obligation to 
maintain should be considered as 
members of the family. Even if we 
say by force of legislation that from 
the date this Act comes into force 
our families would be said to be 
Europeanised and nobody except the 
sons and daughters and grand sans 
and grand daughters would be con
sidered as members of a family, still 
for ages to come, perhaps, the aged 
parents and other members of a 
family who have no independent 
means of livelihood and who have to 
depend for their livelihood on the 
earning adult members of the family 
will continue to be members of that 
family though not de jure at least 
de facto, and it will be an absolute
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cruelty to exclude such persons,
especially those persons whom the 
manager or the karta has a moral
and legal liability to maintain, from
the membership of the family.

These are two very important
things to which, I believe, the Joint
Committee will give their due con
sideration.

15 hrs.

Shri Panlgnhi (Puri): While in
troducing the Bill the hon. Minister
would have done well if he could
have given us an idea as to the
number of landless people in Mani
pur and the extent to which they are
going to get land by the introduction
of this Bill. However, we have come
to know that the pressure of popula
tion in Mansur is heavy and the 
land is fertile. But with regard to 
the ceilings, Shri Ranga had certain 
points and certain misgivings. Yes
terday, he wanted us to go back to
the old days of the Chola dynasty
and Chola king3 in the South, and 
today also he did not accept, from
the very beginning, the second Five
Year Plan. But We would not like
to remain stagnant; we would not like
to go back to the days of Chola 
dynasty but to go ahead.

With regard to the ceiling which
has been proposed in this Bill, I 
have a few suggestions to make.
When it haa been admitted that the
land in Manipur is fertile and the
pressure of population is heavy, the 
ceiling of 25 acres for a family of
five and an extent of 50 acres for
every additional member, to my
mind, is too big a ceiling. I would
submit that the ceiling for a family
of five should be 15 acres and for
every additional member it may go
up to the maximum extent of 30 
acres in Manipur.

When we come to the question of
exemption, we find that exemption
has been provided in clause 153. The
Government has decided upon a ceil
ing and then it has also given powers

Land Refomts Bill 
of exemption. In clause 153 wide
powers have been given. I may refer
to clause 153(c) which reads thus:

"any specialised farm which is 
being used for cattle breeding,
dairy or wool raising;” .

It is too wide an exemption. Any
land which is being held by a co
operative society is also exempted. I 
do not object to the co-operative
societies being exemjpted, but I have
my own feelings about them. I have
seen in. Orissa certain co-operative
societies which took money to the 
extent of Rs. 50 thousand from the 
Government; the lands there were
shared among the members of the 
family of the landowners; they took 
Rs. 50 thousand from the Government
but they did not buy any new bul
lock or a new cart. They only used 
the old bullocks and the old carts
and charged the bill to the extent of
Rs. 50 thousand payable by Govern
ment on the ground that they actually
spent Rs. 50 thousand! When the
Government went and enquired into
the matter, they realised that every
thing was a fraud. So, if co-operative
societies are to exempted, as the hon.
Minister pointed out in the beginning,
they must be bona fide co-operatives,
and it must be enquired and ascer
tained as to whether they really
intend to benefit the members of the
society and whether they are really
going to introduce co-operative farm
ing.

With regard to the rights given to 
the landowners, I think the rights
have been enumerated in detail. But
I would draw the attention of the
hon. Minister to clause 112, where
the rights of the tenants have been
defined. Let him take into considera
tion and compare the rights which
have been given to the landowners
and the rights which have been given
to the tenants. The rights offered to
the tenant is nothing when compered
to the rights given to the landowners.
After giving the rights to the tenants
in clause 112 , wide powers are being
given in clause 122 for eviction of
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tenants. If you go through clause 122 
pou will find that a tenant can be
evicted on as many as six or seven
grounds which have been enumerated 
in that clause. As far as the eviction
of tenants is concerned, I submit that 
this Bill should not give as wide a 
power as it has given. Otherwise, the
purpose of the Bill will be defeated.
The landlord has been given the
right for reservation of land for
personal cultivation. The reservation
of land for personal cultivation also
varies. The landlord may evict a
tenant, sometimes to the extent of
live acres, sometimes up to seven
acres and sometimes even up to 25 
acres. So, how many peasants are
there in Manipur who own a basic
holding, say, 2- 5 acres? How are you
going to provide at least a minimum 
basic holding to a tenant? After
giving wide powers of eviction to the 
landowner and after giving him wide
powers to evict up to 25 acres, the
Government, at the same time, wants
to assure a basic holding to a tenant
How can the two go together?
According to a mixed pattern of
economy, they may go together. You
can satisfy both the landlord and at 
the same time the tenant, according
to that pattern. But, if you really
want to have a land reforms Bill
which would really satisfy the needs
of the toiling millions, which would
really satisfy the needs of the toiling
masses and the tillers of the soil,
this kind of mixed idea about land 
reforms will not help the tenants to
the extent that you aim at

With regard to the distribution of
land, my hon. friend Ch. Ranbir Singh
made certain points. There is no
specific provision in the Bill as to
what the Government or the admi
nistration is going to do with regard
to the extra land that it is getting
after the ceiling is fixed. There must
be a specific provision that the land
Will be distributed. Firstly, it should
be distributed to those who have no
land. Secondly, it must be distribut
ed to the tribal population who have
no land up to the extent of a basic

holding. That would be reasonable.
In fact, I would go further and *ay
that land may be distributed « » “ 
pletely free, if possible, to those who
are landless, out of the land which
will be available by fixing the ceil
ing.

There is a provision which baa 
given power to the landlord to give
lands on lease to the tenants and, at 
the same time, given the rights to
terminate a lease by giving notice.
The two things go side by side. 1 
think once you give the landlord the 
right to terminate a lease, by any 
pretext the landlord will try to give
notice and then terminate the tenancy
right of the tenant. IWs must be
well known to the Government
through their experience In imple
menting the different land reform
Acts in the various States: the poor
peasant has been pitted against the
well-placed landlord in society. The
landowner has every access to the
court of law. The landlord i* *
monied man and he can continue a 
case for, ten years. In some cases,
in Orissa, peasants have come from
there to the Supreme Court to get
justice. Is it possible on the part
of a tenant or a peasant to get justice
from the hands of a landlord by com
ing from Manipur to the Supreme
Court here or from my State of
Orissa to the Supreme Court? That
experience must be remembered. So,
there must be a specific provision
that a tenant who is cultivating the
land for a period of ten years belonga
to a separate category of tenants. He
must be considered as belonging to a 
separate category. The Bill should
provide for two kinds of tenants: a
tenant who is permanent, who i* 
cultivating the land for the last ten 
yeark; and a tenant who is temporary.
There is no such specific provision in 
the Bill which makes any distinction
between a permanent tenant and a 
temporary tenant.

Keeping in view the fertility ot land
in Manipur and. also the pressure ot
the population, I suggest the family



bolding should be 5 acres and not 7*5 
acres. I draw attention to clause 109.
under which the landlord ha* been 
given the right to return* land up to 
a permissible limit, which is too high.
It range* from a basic holding of 2 5 
*ere* to a ceiling of 25 acres. This
clause on permissible limit will b«
utilised by the landown«r and the
very objective of the Bill will be
defeated. The grand ideals which the
hon. Minister cherishes to offer to the
landless agricultural labour in Mani
pur will be vitiated and defeated by
the landlord*.

Therefore, I submit, let the period
be considered from 19S0 and not 1956, 
so that at least a period of 10 to 12 
years will be there. Any tenant who
is there for the last 10 or 12 years
should be considered as a special
category of tenant—a permanent
tenant—and he can on no account be
evicted by the landowner. The other
category will be the temporary
tenant, whose case can go to the 
competent authority, whether he can
be allowed to retain hii land or not.
with regard to competent authority,
you know well how the bureaucratic
machinery is functioning. In this 
Bill, everything has been left to
the Bweet will of the administra
tor, who has been delined as the 
competent authority. Even fixing and 
assessing of rents, finalising of
records, etc. have been left to the
competent authority. I hope some
measures will be devised, so that the
people of the village may be associat
ed when all these decisions are taken 
and the bureaucratic officers will not
get a free hand to decide as they like.
It is well known that usually the
landlord and the rich in the village
have a greater pull with the bureau
cratic machinery than the poor
people.

When, under the provisions of the
Bill, the poor peasant is going to b«
involved in litigation for many years
to come, it is better that Govern
ment provides legal aid to a tenant
who is being evicted by the land
lord. But there is no such provision
in the Bill. I submit that the poor

th« landlord should be given legal
aid by Government, so that at least
he can fight his case against the land
lord or landowner.

With regard to the special provi
sion for the tribal people the provi
sion oaiy says that no land of a tribal
people can be transferred to another
without the permission of the com
petent authority. I welcome this, but
it is not enough. It must also be
ensured that if a tribal person is
landless, he gets land free from Gov
ernment, when the Government is 
going to get extra land by imposing
this ceiling.

As the Bill is being referred to a 
Joint Comittee, I will not take 
more time. My last submission is, 
according to the hon. Minister, only
an amount of Rs. 6 lakhs it required
for meeting the needs of compensa
tion. When the financial provision
is «o meagre, I suggest that the land 
made available by imposing this ceil
ing should be directly given without
any charge to the landless agricul
tural labour in Manipur. Government
is spending crores of rupees in other
departments; so, when the amount is 
so meagre as Rs. 6 lakhs, why not
give the land free to all the landless
agriculturalists in Manipur?

Shri Datar: A number of sugges
tions have been made by hon. Mem
bers. My friend, Shri Ranga, was 
almost in an aggressive mood. He 
made a speech on the lines of his
utterances as a leader of the new
party that has been formed. I should
like to reply only very briefly to the 
main points which require a reply.
My friend, Shri Achaw Singh, com
plained that the records of the 
revenue were not satisfactory. That
is the very reason why Part II of this 
Bill deals only with this question of 
a proper revenue administration.
Especially when land reforms are
going to be introduced and substan
tial rights are being given to the 
cultivator*, it is essential that the 
records should be as perfect as possi-
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ble.. Therefore, I am confident he will 
welcome the introduction of new 
measures for making the revenue 
administration as efficient and fault
ie r  as possible.

Some hon. Member suggested that 
tbe ceiling should be put at a higher 
figure. But two hon. Members stated 
that it ought to be put at 15 acres. 
My friends, Shri Ranga and Shri 
Supakar, were of the view that all 
the land was rocky there. That is 
an entirely incorrect notion.

Shri Ranga: I did not say so.

Shri Datar: There are fertile lands 
also there. Out of 700 square miles 
in the valley, we have got 2*03 lakh 
acres, which are sown. So, it would 
not be proper to suppose that all 
these lands are not fertile or are 
rocky. We have not generally taken 
into account the lands that are in the 
hilly areas. These are in the valley 
areas. There the crop is paddy. That 
is why it was considered that 25 
acres would be a proper ceiling. We 
are not going to keep it at 15 or 30 
acres as in other places, but 25 acres 
has been fixed, not by Government 
only, but only after consulting the 
advisory committee for Manipur. 
That is also a matter which should 
be taken into account.

A number of hon. Members 
naturally have not visited Manipur, 
though my friend has. All the same, 
we have to take into account all these 
circumstances.

Shri Ranga: The Congress was
defeated there by the Communists.

Shri Da tar: I do not want any
running commentary while I am 
speaking. I have heard him patient
ly; he has to hear me now. It may 
be unpalatable to some extent, but 
he will kindly hear me.

' Shri Depaty-Speaker: I might
ehquire that if only less than half is 
M> fertile in the valley . . .

Sitrl Datar: I am replying to that
very point. In the case of Tripura 
there were different types of land . 
So far as Manipur is concerned, we 
considered that question, and we 
decided that basic holding and family 
holding should be equivalent to 2' 5 
and 7*5 acres respectively. In the 
Tripura Bill the concepts of family 
holding, basic holding and permissible 
limits have been expressed in stand
ard acres. In the Manipur valley, to 
which this legislation is intended to 
apply generally, the variations in the 
quality of land are not marked. That 
is the reason Why it has been men
tioned here.

Mr. Oepaty-Speaker: Just now the 
hon. Minister stated that about half, 
or less than half, of the land in the 
valley is fertile.

Shri Datar: Not less than half. 709 
sq. miles was the extent of the 
valley. The total extent of Manipur 
was 8,038 sq. miles, of which only 700 
sq. miles was the valley area, and in 
this valley area the land sown is 2-03 
lakh acres.

Mr. Deputy-Speaker: The land in 
the valley area is the same as in the 
hilly area?

Shri Datar: There ns no question
of any hilly area as such. The ques
tion here is confined to the valley 
area. That is why I said that the 
land is generally fertile. I cannot 
say it is completely fertile, but it is 
generally fertile. The Government 
wanted to work out the whole thing 
with a view to see whether any 
standard acre should be laid, and 
after full examination of the whole 
question the Government came to the 
conclusion that the variations in the 
quality of land are not marked. 
Secondly, you will also see that the 
quantity of paddy that is available 
has been fixed at a flat rate of 3'60 
per acre. It is not proposed, there
fore, to apply the concept of standard 
acres for the purpose of defining the 
expressions
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Then we have to take into account
another thing. So far as rent is con
cerned, what we have done is thin. 
Generally, the Planning Commission
follow one-fourth or one-fifth of the
produce. Here we have allowed the 
customary rent, which is roughly
equal to one-third of the produce.
Therefore, we have kept that in this 
case.

Under these circumstances, I would
point out that there is no substance in 
the contention that the ceiling has 
been fixed arbitrarily. Naturally, ceil,
mg has got to be fixed and we cannot
leave the matter as it is. I have al
ready made a reference to the larger
question of having a ceiling. In this 
case, 25 acres had to be fixed, taking
into account the conditions in Manipur,
the yielding quality of land and all
other relevant circumstances.

Two hon. Members have pointed out
that the ceiling ought to be even
lesser. Shri Achaw Singh and Shri
Panigrahi have rightly pointed out
that the ceiling ought to be 15 acres.
That shows what we have done is a 
satisfactory arrangement. This ques
tion was considered in the State Ad
visory Committee, in which there were
a large number of hon. Members from
Manipur, and they suggested that this 
was a proper ceiling.

Another hon. Member suggsted that 
non-cultivation for two years should
not be visited with any punishment or
penalty.. I have already answered this 
question. So far as Tripura is concern
ed, we cannot afford to allow the land
to remain uncultivated for longer
periods, in the interests of the State
and the cultivator himself.

Another hon. Member suggested
that the cultivator ought to be given
some money, or some loan and other
facilities, for proper cultivation. May
I point out in this connection that 
under the new Bill that is going to be
passed he trill be entitled to all the
help that an agriculturist is entitled
to? Taccavi loans can be taken. Then
there are loans for cattle, well, ferti
lizers and other things. All these

things are made available now with a 
view to facilitate the cultivation of the 
land so that he can get as much profits
out of the land as possible.

Then, some hon. Members suggested
that the rules about evictions were
very rigid. May I point out that they
are not rigid? And if the cultivator
does not carry out the work properly,
it is not only he—his suffering may or.
may not be taken into account—but
the whole nation that suffers, and so
when he acts in such a manner that
the land is laid under waste, active
waste, it is natural he will have to
give up his land, or he will have to
be evicted from his land.

Then the question of rent has been 
brought forward. May I here point
out that it is the primary duty of the 
tenant to pay his rent? He can ask 
for some time by way of grace. A
period of grace of three months has 
been given and again another six
months has been provided in this Bill.
If he does not pay, then naturally,
unless he retrieves his position in 
right time, he will have to give up
his possession. Something will have
to be done there. While we are an
xious to look after the interests of the
tenants—and you will find that a num
ber of provisions have been introduced
for the benefit of the tenants who re
quire a lot of help, a lot of safe
guards—it is the primary duty of the
tenant to pay the due rent in time
The amount has also been fixed after
taking all the circumstances into ac
count.

My hon. friend, Shri Ranga, brought
in a number of controversial points
and, as usual, he put things at, I
would say, their worst. He said that 
the Government was becoming a big
landlord.

Shri Ranga: Is it not so?
Shri Datar: Further, he said that

ceiling would amount to fragmenta
tion also. He mentioned all these
things. Here may I point out—I would
hot go Into all those circumstances—
on* thing with due deference to my
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hon. friend? All theaa proviaions re
lating to land reforms will be found
in the Planning Commission'* report
which . . .

Shri Nagl Reddy: He contests that
-also.

Shri DaUr: Let the hon. Members
have some patience. It was issued in 
1956 when my hon. friend was either
a member of this House or the other
House.

Shri Ranga: Yes. I voted against it
■whan it came for voting in the Rajya
Sabha.

Shri Datar; Then he was a member
of a particular party.

Shri Ranga: Then also 1 spoke
Against it.

Shri Datar: The hon. Member has 
to accept it. Because he issued certain 
veiled tnreats to us, therefore, I am 
mentioning only two or three points.
( Interruptions) The reports of the
Planning Commission, or the plans en
visaged by the Planning Commission
•were not very well the products of
the Congress party—the Congress
party had nothing to do with it—it 
was the product of the Government.
It was accepted by both the Houses
6f Parliament, and when both the 
Houses of Parliament accepted it, it is 
■entirely futile on the part of my hon.
friend to say that he did not accept
it  Secondly, there is a more telling
instance. . .

Shri Rang*: Sir, as a member of per
sonal explanation.

Mr. Depnty-Speaker: Order, order.

Shri Ranga: I have always the right
to make a personal explanation.

Mr. Deputy-Speaker: When the
Chair allows or even before that?

Shri Ranga: I want to explain 00• 
Hdng.

Sir. Pepaty-gpcafcer: I will ghta 
him time tor it

Shri Datar: I will refer to one am *
telling instance. After the report waa
accepted by the Congress party and
by the Government new general elec
tions were held in 1957 and my hon.
friend was a member of the Congress
party. He was elected on the ticket
of the Congress party, and only recen- 
tly, after the Nagpur session of the
Congress, my hon. friend says in a)l
seriousness that he has not accepted
it. (fntrruptions) If, for example,
he felt that the Congress was wrong,
then the proper course for him would
have been to resign his seat in Parlia
ment.

Shri Ranga: Oh! oh!
Shri Datar: That was absolutely es

sential . That was absolutely consis
tent. My hon. friend is putting before
the House his own views as against the
views of the Parliament. That is the
point which has to be understood.
After all—we are entitled to our per
sonal views—when we are in public
life we have to accept the views either
of the party or of the Government to
whose party we belong. Under these
circumstances, I again repeat that it
is absolutely futile for my hon. friend
to say that his views are like this. 
He is entitled to his individual views
provided he is in an individual capa
city. Even now my hon. friend owes
his seat in Parliament to the Congress
Party and he owes it to the Congress
Party and owes it fairly to himself
to resign and then to contend. That
my hon. friend has not done.

Shri Ranga.: I request you to ^ve
me permission to speak on a point 01  
personal explanation after he cloees 
his speech..

Mr. Depnty-Speaker: I will gtv$ 
him an opportunity. He jihoold hold
himself in patience.

Shri Datar: These are matter* whiefc 
have to be decided. I would net have 
stated an this, but my hen. friwid
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«  veiled threat and said, "You are
saying so. Let iu see what happ**ri't 
* i the next election.” We are pre
pared to accept the challenge. Let
H» see what his party does.

Mr. Deputy-Speaker: That is all
right. But why have a challenge
against a challenge now?

Shri Datar: I had to say all this 
because my hon. friend brought it in.

43 on page 197 in this connection,
reads—

*Tn the settlement of lands acqu
ired in consequence of the appli
cation of ceilings, tenants riU.
placed as a result of resump
tion..................”

Some hon. Member had suggested
this:

Shri P. R. Patel: (Mehsana) May I
know if the hon. Minister says all
these things because of himself or be
cause of Panditji. If Panditji is not
there, what would be his position?

Mr. Depaty-Speaker: He should in
terpret it himself instead of the hon.
Minister telling him.

Shri Datar: So far as the co-opera- 
uve societies are concerned, all this 
has been pointed out in the Com
mission’s report itself. A question 
was asked as to why it was not made 
clear about the priorities that had to
be followed so far as the distribution
of lands was concerned. We have got
here one large section, that is, section 
14, which says:

“The deputy commissioner may
allot land belonging to the Gov
ernment for agricultural purposes
or for construction of dwelling
houses, in accordance with such 
rules as may be made in this be
half under this Act.”

TUe Deputy Commissioner naturally
will be an officer of the Government
and the Government are committed to
the principles and the policy or the
Advice laid down in the Second Five-
Year Plan. There it has been stated 
that alter the land was vetted in Gov
ernment, Government does not become
• land owner at all. Government
want to use all this for the beat in
terests of the country. That has bean
Made clear in the Planning Conunis-
« W s  report Itself. I would mad pan
318 (Ai) L.SJD.—7.

“In the settlement of lands 
acquired in consequence of the
application of ceilings, tenants dis
placed as a result of resumption of
land for personal cultivation,
farmers with uneconomic holdings
and landless workers should rece
ive preference. Settlements
should be made as far as possible
on co-operative lines.”

Thai, the same matter has further
been eluciated in paragraph 44. I
shall read only one or two sentences,

“ .........it is important that while
the national economy develops
and offers wider opportunities for
employment to agricultural work
ers and others, some positive relief
within the rural economy ia given* 
to a section of the population
which has long suffered from
disabilities and has been denied
minimum social and economic op
portunity, It is, therefore, recom
mended that in each State, after
the data relating to the census of
land holding and cultivation have
been studied and the areas likely
to become available assessed 
detailed schemes for the resettle
ment on land of agricultural
workers should be drawn up.”

This is the policy that we are going
to follow everywhere, naturally includ
ing Manipur.

Then about family some complatet
was made by my hon. friend, Shri
Supakar. When a ceiling has to be
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laid we have to take account of a 
family as such. We cannot think of a 
family in the large sense under the 
Hindu law, Even that also is being
cramped and contracted to a certain 
extent. Therefore, naturally this is not 
borrowing anything from the West. 
A family must first consist of the 
father and sons and grandsons and his 
wife. Under the Hindu law, as also 
under the present law, family mem
bers also will be entitled to have their 
own family considered as a unit for
thin purpose. Therefore, what the 
hon. Member has suggested does not 
in any way affect the rights. But
please understand that the brother's
brother's brother’̂  son’s son’s son may
not come within the definition of a 
family. I would not concede that 
position. But they may live together.
We have no objection to that.

Shri Supakar: 1 was talking of the 
mother and the widowed daughter- 
in-law as to whether they will come 
under the definition of the family.

Shri Datar: I need not answer this 
question because I have clearly point
ed out that we have purposely defined 
it that way.

Mr. Deputy-Speaker: Why should
we presume widows? Instead, let us 
haVe married wives.

Shri Datar: So, we have purposely
devised the definition in such a way
that there would be what you can call
a convenient unit for the purpose of
carrying on the work of cultivation.
That is the reason why it has been 
done. Therefore, all these limits have
been laid down.

Lastly, my hon. friend stated some
thing about legal aid. Legal aid is a 
general question and that question 
•Iso, I understand, is being considered
in the Law Ministry to a certain ex
tent. Some of the State Governments
■Iso are considering as to whether
fttgal aid should be afforded to poor
people. That question will also be
duly considered. But so far as the
Bill is concerned, it is not necessary 
•t all. We have a revenue jurisdic
tion.

Shri Narayanankutty M«u m
(Mukandapuram): What about the
States which have already passed such, 
measures and have sent them to you
several months ago?

Mr. Deputy-Speaker: That is a diff
erent matter altogether.

Shri Datar: That is entirely a diff
erent matter..

Lastly, I would say one word about
the officers. A number of hon. Mem
bers stated that the officers were
bureaucratic, that they were carrying
on things as they pleased and that 
they were anti-tenants or anti-culti
vators. I would like to submit that 
such vide generations should not be
made.

Shri Nagi Reddy: It has been made
by the pane) of the Planning Commis
sion and not by me.

Shri Datar: Whenever instaces have
been found that a particular officer has
not been acting properly or has been
acting partially or in an arbitrary
manner, surely action will be taken 
against him. Action has been taken 
in a number of cases. Let us not
therefore go by such wide generali
sations

Mr. Deputy-Speaker; Shri Kanga 
might give his personal explanation
now.

Shri Ranga: Sir, The hon. Minister
called upon me to resign from this
House because I resigned from the
Congress Party after having been
elected on the Congress ticket. I
would like to inform the House and
remind my hon. friend that in Novem
ber 1954 on a vote of no confidence
moved by the leader of my party in 
Andhra, the then Congress Govern
ment was defeated. In 1955 the Con
gress had to enter into a coalition
with me and form, what is known, at
the United Congress Party. That
manifesto is still governing that Unit
ed Congress Party. That manifesto
never made any mention of the Plan*
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or of these land reforms. It was
under that manifesto that the pre- 
aant Ministry owes its strength be
cause two-thirds, or about 200 mem
bers from Andhra came to be elected
under that manifesto in the name of
the United Congress Party and not
the Congress Party. In that United 
Congress Party there were three lead
ers. One was the late.........

Mr. Deputy-Speaker: He need not 
go into all those details. He can say 
that he was not elected on the Con
gress ticket. That is all.

Shri Ranga: It is that United Con
gress Party and the agreement that 
we reached that governs us. There
were three leaders—that late Shri
Prakasam, the great Pandit Nehru 
and myself. It is because of that 
that today 200 members are sitting in 
the Cabinet as well as in the Andhra
Assembly. If I am to resign.........

Mr. Deputy -Speaker; We are not
at present concerned with all those 
details and the number of the lead
ers. The only thing that the hon.
Member can say is that he was not
elected On Congress ticket.

Shri Ranga: Therefore, so far as 
Andhra is concerned, it was not the 
Congress as it is understood in other
areas but it is a Congress that has 
arisen out of the United Congress. In 
the United Congress I am a co-equal
of the other partners of that United 
Congress. If I am to resign, all those 
MPs, my hon. friends who have been 
elected in the name of the Congress
and also the Assembly members have
got to think of resigning their seats.

On what point have I resigned? Not
on a personal point, but on a point
of principle. If my hon. friend or the 
party to which I had the honour of
belonging till the other day were to 
think that anybody could resign just
because he does not agree with their
policy then they should have asked 
me the reason. In April or May 1957 
When I came here soon after the 
election, I declared here, on the floor
of this House, that I am opposed to

the conception of land reforms that
have been placed before the House
by the Planning Commission and by 
the Government. From the very
beginning I had been opposing thea* 
proposals placed before Parliament in 
that House as well as this House by 
the Planning Commission. I concede
one point. It is futile for me to
oppose these things when the opposi
tion is so strong. But, nevertheless,
as a matter of principle it is the right
of every Member of this House, what
ever may be the consequences of the 
division or voting or his speech, he
should be prepared to lay bare his 
heart and his faith before the House
and if he thinks that a warning should
be given to the party in power,—after
all, it is usual parliamentary decorum
to give warning to the party in power
—to give a warning to the party in 
power that what it is doing ig not
likely to meet with the favour of the 
electorate next time, because the last 
election is over and this election is 
going to come. That is all I have to 
say

Mr. Depnty-Speaker: The question
is: ;

“That the Bill to consolidate
and amend the law relating to
land revenue in the Union terri
tory of Manipur and provide for
certain measures of land reform
be referred to a Joint Committee
of the Houses consisting of 30 
members; 20 from this House,
namely Shri Bangshi Thakur,
Shri Rungsung Suisa, Shri
Dharanidhar Basumatari, Shri
Etikala Madhusudhan Rao, Shri
Ghatishyamlal Oza, Shri Bibhuti
Mishra, Major Raja Bahadur
Birendra Bahadur Singh, Shri
M. Gulam Mohideen, Shri Shoba
Ram, Shri Raja Ram Misra, Shri
J. B. S. Bist, Shri N. B. Maiti,
Shri H. Siddananjappa, Shri
Dasaratha Deb, Shri Laisram
Achaw Singh, Shri Pramathanath
Banerjee, Shri Tridib Kumar
Chaudhuri, Shri Ram Chandra
Majhi, Shri Bijaya Chandrasingh 
Prodhan and Shri B. N. Datar.
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«<nd 10 members from Rajya Sabha;

that in order to constitute a 
sitting of the Joint Committee the
quorum shall be one-third of
the total number of members of
Joint Committee;

that the Committee shall make
a report to this House by the
first day of the next session;

“that in other respects the
Rules of Procedure of this House
relating to Parliamentary Com
mittees will apply with such
variations and modifications as 
the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.”

The motion toat adopted.

15.42 hrs.

DELHI LAND HOLDINGS (CEIL
ING) BILL

The Minister of State In the Minis
try of Home Affairs (Shri Datar): I
beg to move:

'That the Bill to provide for
the imposition of a ceiling on 
land holdings in the Union terri
tory of Delhi and for matters
connected therewith be referred
to a Joint Committee of the 
Houses consisting of 30 members;
tO from this House, namely,—
Shrimati Sucheta Kripalani,
Shri Radha Raman, Choudhry
Brahm Perkash, Shri C. Krishnan
Nair, Shri Naval Prabhakar, Shri
Shtvram Rango Rane, Shri K. V.
Ramakrishna Reddy, Shri Bhola
Ifath Biswas, Shri Ramappa
Balappa Bidari, Shri Surti Kis-

tadyu, Shri K. Periaswaaai 
Goundtr, Shri Daljit Singh, Shri
Bhakt Darshan, Swami Raxaa- 
nand Shastri, Choudhary Pratap 
Singh Dauita, Shri Mohan Swarop.
Shri N. P. Shanmuga Gounder,
Shri Atal Bihari Vajpayee, Shii
N. G. Ranga and Shri B. N. Datar 
and 10 members from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the first 
day of the next session;

that in other respects the Rules
of Procedure of this House re
lating to Parliamentary Commit
tees will apply with such varia
tions and modifications as the
Speaker may make; and

that this House recommends
to Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the 
Joint Committee.

My task in this respect has been 
lightened, because we have referred 
by now two Bills to a Joint Com
mittee and in both of these Bills, we
have a provision for ceilings. &t 
Delhi, all that has been done is, in
stead of 25 acres, we have put in SO 
standard acres. In an earlier BUI,
Land Reforms (Amendment) BUI 
also, this standard acre was referred 
to. Because there were different 
types of land in the Delhi territory, 
it was considered advisable that there 
ought to be a standard acre taken into 
account. Thirty standard acres have 
been fixed for ceiling ia this Bill a» 
far as Delhi area is concerned. A t
Bouse may also remember thst in a
similar Bin in Rajasthan, the ceiling




